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(By Hon.Ajay Johri, A.M.)

Shri V.K. Jaiswal is holding brisf on
behalf of Shri V.B.L. Srivastava. Shri Jaiswal wants
time for moving an amendment application. We have
perused this application., The relief8 sgught in the
application are that by means of injunction respondents
Ne.2 and 3 be restrainad from compelling the applicant jfi
to go to the Police Station C.R.P. Kanpur to get his |
statement recorded by the S,I. and that ths raspnndantaﬁii

No.2 and 3 be restrained by means of an injunctinn

interfere in normal course of law and in any ﬂaﬁﬂ'ﬁﬁéf
relief does not pertain to any service matt!ﬁ%f.m%f”%
as the relief No(ij)is concerned the lﬂﬂrng¢ §§ﬁﬁﬁ!¥3
stated that the applicant has already bgﬁﬁf;ufﬁ J
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at admission stage.
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the 9th Aug.,1988.




